
IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

OA 665/2023

IN THE MATTER OF:
Nirmal Singh Chahal

Versus
State of Punjab & Ors.

...Applicant

...Respondents

INDEX

Sr. No. Particulars Page
no.

1.

Status report dated 03.07.2025 on behalf of
respondents no. 1 and 2 by respondent no. 2/Ms.
Punamdeep Kaur, IAS, Deputy Commissioner,
Faridkot

1-3

2. Annexure A: Notification dated 23.09.2022 4-5

3.
Annexure B: Show cause notice dated
26.03.2024

6

4.
Annexure C : Demolition order dated

27.01.2025.
7

5. Annexure D: Order dated 27.06.2025 8

6.
Annexure E: Compliance report dated
02.07.2025

9

7. Annexure F: Photographs of the park area 10-13 |

Place:

Date: 3'^ ’

Punamdcvp Kaur, IAS
Deputy Commissioner, Faridkot

450



IN THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI
OA 665/2023

IN THE MATTER OF:
Nirmal Singh Chahal ...Applicant

Versus
State of Punjab & Ors. ...Respondents

STATUS REPORT DATED 03.07.2025 FILED ON BEHALF OF
RESPONDENTS NO. 1 AND 2 BY RESPONDENT NO. 2/MS.
PUNAMDEEP KAUR, IAS, DEPUTY COMMISSIONER, FARIDKOT

MOST RESPECTFULLY SHOWETH
1. That this Hon’ble Tribunal vide order dated 05.03.2025 has directed

the respondents no. 1 and 2 to file an affidavit regarding
encroachments on green belts and steps taken for removal thereof.

2. It is respectfully submitted that the encroachments in the park area of

Farid Enclave (a licensed colony), Faridkot, are to be addressed in

accordance with Notification No. 13/41/21-6HG2/2476 dated

23.09.2022 issued by the Department of Housing and Urban

Development, Government of Punjab exercising powers under Section

2(m) read with Section 175 of the Punjab Regional and Town Planning

and Development Act, 1995 and under Section 2(1) read with Section

41 of the Punjab Apartment and Property Regulation Act, 1995
(“PAPRA”),. The notification dated 23.09.2022 is annexed as
Annexurc A.

3. As per the said notification, regulatory powers under the PAPRA have
been delegated to the Additional Deputy Commissioner (General) of

the concerned district for areas falling outside municipal limits,
excluding the six major districts of Punjab, namely Amritsar,
Ludhiana, Bathinda, Jalandhar, Patiala, and SAS Nagar.
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4. The area in question, Farid Enclave (a licensed colony), Faridkot, falls

outside the municipal limits, and is therefore covered by the

notification dated 23.09.2022.

5. That a show cause notice dated 26.03.2024 under Section 39(1) of the
PAPRA, 1995, was issued to the encroacher for unauthorized
occupation of the park area in the aforementioned licensed colony.
Through this notice, the occupier was called upon to explain within 15
days the reasons for the construction of structures/encroachments in
the designated park area. The show cause notice dated 26.03.2024 is
annexed as Annexure B.

>. That the occupier was also granted adequate opportunity for a personal
hearing to present his defence. However, upon his failure to avail the
same, demolition order dated 27.01.2025 was issued by the competent
authority, i.e., the ADC(G), directing the violator/encroacher to
voluntarily remove the encroachments within 60 days. It was further

stated that, failing compliance, the said structures would be

demolished by the competent authority at the cost and risk of the

violator/encroacher, in accordance with Section 39(1) of the PAPRA,

1995.The demolition orders dated 27.01.2025 is annexed as Annexure

C.

That upon non-compliance with the demolition order dated

27.01.2025, a subsequent order dated 27.06.2025 was issued, directing

that the demolition drive be conducted on 02.07.2025. The order dated

27.06.2025 is annexed as Annexure D.

That in compliance with the demolition orders, a report dated

02.07.2025 was submitted by the competent authority, i.e., the

ADC(G), in reference to the directions of the Hon’ble Tribunal. As per

the report, a demolition drive was conducted on 02.07.2025, during

which all encroachments in the park area were removed, except for the

public toilets, which were retained in view of public convenience. The

compliance report dated 02.07.2025 is annexed as Annexure E. The
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photographs of the park area before and after the demolition are

annexed as Anncxure F.

9. That the directions passed by this Hon’ble Tribunal have been timely
complied with and it is respectfully prayed that the present OA may be
disposed of.

Place:
Date: 3. 7. 5

Punamdcop Kaur, IAS
Deputy Commissioner, Faridkot
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Annexure-R1

GOVERNMENT OF PUNJAB
DEPARTMENT OF HOUSING & URBAN DEVELOPMENT

(HOUSING-!! BRANCH)

Notification
Dated:23/>7/20;2

No. 13/41/21-6HG2/2.H76 In exercise of the powers conferred by Section
2(in) & Section 175 of the Punjab Regional and Town Planning and Development
Act, 1995 and Section 2(1) & Section 41 of the Punjab Apartment and Property
Regulation Act, 1995 and all other powers enabling him in this behalf, the
Governor of Punjab is pleased to appoint the officers to exercise the powers and
perform the function of the Competent Authority under these Acts as per
annexure attached.

This notification shall supersede all previous notifications issued in this
regard.

This issues with the approval of the Chief Minister, Punjab.

Dated:23)09/20;2 Ajoy Kumar Sinha
Chandigarh Principal Secretary,

Housing and Urban Development, Punjab

Endst. No. 13/41/21-6HG2Z2 M ?? Dated:i3 2,

A copy is forwarded to the Controller, Printing and Stationary, Punjab

SAS Nagar with a request to publish this notification in the Punjab Govt. Gazette

(Ordinary).

" ^Supdt. Grade-II

Deputy Secretary
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ANNEXURE
MUNICIPALCOUNCIL AREAS

AUTHORITY*

ADC (G) Additional Deputy Commissioner (General) in case of remaining districts.

(Municipal
Councils In

all the
remaining
Districts)

CORPORATION ARE/VS
(except MC, SAS Nagar)

' (Municipal
Councils in

Distt.
Amritsar,
Ludhiana,

Jalandhar,
Patiala,

Bathinda and

1; DELEGATION OF POWERS UNDER PRTPD Act, 1995 and PAPRA, l99?
MUNICIPAL 1 1 ’

I OUTSIDE MUNICIPALAREAS 8c in MC, SAS Nagar

COMPETENT APPELLATE

ACA/ ADC (G) - Additional Chief Administrator of concerned Urban Development Authority for districts Amritsar 1udht in .. TBatbmda and SAS Nagar and Additional Deputy Commissioner (General) in case of remaining districts ' * dhuna'da!andhar.Patiala.
ASHUD- Administrative Secretary,Ilousing andUrban Development Deptt. or as delegated by
ASLG - Administrative Secretary, Dcpll of UxalCovi. or us delegated by him. “

ADC IUD) Additional Deputy Commissioner (Urban Development) lor districts Amritsar, Ludhiana, Jalandhar, Patiala Bathind t and SAS N •—
C••) Regulatory Powers under Sections 87, 88, 89 OFPRTPD ACT, 1995 & SECTIONS 38 AND to PAPRA Cp™ i
Ait 1995 is vest* with CA)

( °UCr Under sccll°n 157 Of PRTPD

("j Jjcense under Section5 OFPAPRA, 1995
(••) underpolicy No. 12/01/2017-5116/2/1806 dated 18.10.2018.

CMC Commissionerof concernedMunicipalCorporation.
Colony -Residential. Industrial or Commercialas definedinPAPRA, 1995

COMPETENTI APPELLATE I COMPETENT I COMPETENT I APPELLATE

F:A -Chief Administratorol concernedU.banDevelopment Authority under Department ofIlousingandI ln
CLUand Idcense .not covered under of the al,me categories Competent Authority ^l|lie HUDM ~
(LUcases outside Mmnn^lhmits unde. 1.) aboveund Licenses outside Municipalhunts uml... . ,and ACA of the comermd Urban Development Authority for districts SAS Naear।„ »' F Wl11 signed jointly hv moHath.ndMabndba, Amntsar and by DTPand ADC(G) for theotherdislricV -Patiak by DIP
CLU UNDER SliqiOSS 56 ffe), 67 AND 81OF PRTPD ACT, 1905 I

Pty CumiBisaionor
idkeV

• ««ne area falls within & s.

Competent authority shall be the one, in whose jurisdiction more area tails in ease ,
area outside the MunicipalIJniiLs
PLG - Director, Uh j!Go\eminent, Punjab

DTCP - Director Tu^nand Country Planning, Punjab

HUDM -Housing am! Urban Development Minister, Punjab

1 SAS Nngn r) 1
1 1.) CLU- Colony-Rcsj/Ii
1 upto 25 acre/ Comm up
1 10 acre

id
to CMC I ASLG 1 ADC(UD) / ADC(G) / DLG / 1 ASHL'D

I 2) CLU- Colony- Rcsi/1 Ind >25 Acre Comm > 101 acre
CMC I ASLG 1 ADC(UD) / ADC(G) / DLG / DTCP / ASHUD

I 3) CLU -Industrial Parks
1 upto 25 acre CMC 1 ASLG | ADC(UD) / ADC(G) / DI/? / STP / DTCP

| 4 ) CLU - IndustrialParks| * 25 acre CMC 1 ASLG 1 ADC(L'D) / ADC(G) / DLG 1 DTCP / ASHUD

J 5 ) CLU - Rice Shcller.1 Brick Kiln,Petro) Pump,1 Stone Crusher CMC I ASLG I ADC(UD) j ADC(G) / DLG / DTP / DTCP

| 6 ) CLU - Standalone
1 Industries CMC | ASLG I ADC(UD) .ADC(G) j DLG / STP(PBIP) / DTCP
1 7 1CLU-Standaloneunits 11 other than industry, upto
1 25 acre 1

CMC I AS1.C ' ADC(UD) 1 ADC(G) / DLG SIT / DTCP

1 8 )CLU-Standalone units 1
1 other than industry. * |
1 25 acre 1 CMC I ASLG ADC(UD) | ADC(G) 1

DLG / DTCP / /ASHUD 1
1 9 ) CLU-Mcga Project
1 extensionupto 25 acre 1 DTCP | ASHUD DTCP | DTCP / ASHUD ! DTCP 1 ASHUD

! 10.)CLU-Mega Project 1
1 extension >25 acre ASHUD | HUDM .ASHUD | z\SHUD I HUDM ASHUD ! HUDM

I 11.) f•) License to a Colony 1 CMC I ASLG ADC(UD) 1 VDCfG) | DLG CA 1 ASHUD
1 12.)(“)Power to 1
1 regularise illegalcolonies 1

CMC I ASLG ADC(UD) 1 /tDC(G) I ASLG A CA/ADC(G) ASHUD

1 13 )("*)Regulatory
1 powers under PRTPD, 1
| 1995 & PAPRA, 1995 /

CMC I ASLG 1 ADC(UD) I ADC(G) 1 DLG A(?A/ADC(G) ASHUD
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Anncxurc-R2

Notice u/s 39(i) of Punjab Apartment and Property Regulation Act, 1995

To

Shri Arsh Sachar S/o Shri Parveen Kumar Sachar,

Hotel Shahi Haveli Faridkot.
Letter No. A.D.C (G)/Faridkot/2023/115 Dated 26.03.2024
Subject: Notice u/s 39(i) of Punjab Apartment and Property Regulation Act, 1995

In reference to the above subject, it is hereby informed that it has been brought to the
attention of the undersigned that you have constructed a building in the school/club site without
the approval of the competent authority. Also, some constructions in the area of parking and
park, encroachment on the service lane behind SCO 19 to 24, use of plot no. 101 as
commercial space and encroachment on the toilet block with SCO 24 of the approved layout
plan. The violation of section 20(4) of the Punjab Apartment and Property Regulation Act. 1995
is being committed by you. Under the provisions of the Act, there is also a provision to
demolish the unauthorized constructions made by you.

Through this notice, you are hereby directed to appear in the office of the undersigned
within 15 days from the date of issue of this notice and explain your position in writing
regarding the said violation during office hours. If you do not submit your explanation within
the stipulated time, it will be understood that you do not wish to give any reply in your

explanation. After which, appropriate action will be initiated against you under the provisions of

the said Act.

-sd/-
Additional Deputy Commissioner (G)
Faridkot

Endst. No. A.D.C (G)/DTP(R)/Faridkot/2024/116-117 Dated 26.03.2024

A copy of this is sent to the following for information and necessary action:-

01. To the District Town Planner (P&R) Faridkot

02. To Junior Engineer (Regulatory) for information & necessary action.

-sd/-
Additional Deputy Commissioner (G),
Faridkot.

Attested to be true translation.

Su^dlGrade-Il
fixDeputy Commissioner

Faridkot
6
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Annexurc-R3

Demolition Order u/s 39 (1) PAPR Act 1995

To
Shri Arsh Sachar S/o Shri Parveen Kumar Sachar,

Hotel Shahi Haveli Faridkot.

Letter No. A.D.C (G)/Faridkot/2025/26 Dated 27.01.2025

Subject: Regarding demolition of unauthorized construction being done in violation of

Section 20(4) of the PAPR Act, 1995.
Reference: In continuation of the notice issued by this office dated 26-03-2024 and letter no.
482 dated 18-10-2024.

Through the notice under reference regarding the above subject, this office has issued a
notice to you regarding the demolition of unauthorized structures in the school/club and park,
parking area in Farid Enclave Phase-1 and Phase-2 Colony at Kotkapura-Faridkot Road,

Faridkot. As per the request submitted by you in relation to the notice mentioned under
reference, you have applied to the office BDA Bathinda for the purpose of compounding the

said structure. Even after the lapse of about 10 months, no approval has been submitted by you
at the office. Letter No. 215 dated 13-01-2025 received from CA, BDA, Bathinda has been

written to take action on unauthorized constructions.
You are hereby ordered to demolish the unauthorized construction of the club and the

unauthorized constructions in the Park and Parking area within 60 days under Section 39(1) of

the PAPR Act, 1995, in violation of Section 20(4) of the Act, 1995, as an occupier.

Failure to do so will result in the department demolishing the unauthorized constructions

under Section 39(2) of the PAPR Act, 1995 and the cost of demolition will be recovered from

you.
-sd/-

Additional Deputy Commissioner (G)
Faridkot

Endst. No. A.D.C (G)/DTP(R)/Faridkot/2025/27-28 Dated 27.01.2025

A copy of this is sent to the following for information and necessary action:-

01. To the District Town Planner (P&R) Faridkot

02. To Junior Engineer (Regulatory) to monitor the site and submit a final report including
photographs after completion of the time.

-sd/-
Additional Deputy Commissioner (G),
Faridkot.

Attested to be true translation.

Supdt. Grade-II
for Deputy Commissioner

Faridkot
7
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Anncxurc-R4

Orders u/s 39(2) of PAPR Act, 1995

In violation of Section 20(4) of "The Punjab Apartment and Property Regulation Act,

1995", construction/encroachment has been made in some parts of the park and parking area in

front of SCO Nos. 19 to 24 and in the service lane behind SCO Nos. 19 to 24 at Licensed

Colony Farid Enclave Phase-1 and Phase-2, Faridkot-Kotkapura Road, Faridkot. The violator

was issued a notice under Section 39(1) of the Act and an order to demolish the construction at

his own level, but the encroachment has not been removed by the violator.
In view of the above and in view of the orders dated 05-03-2025 in connection with the

case No. OA 665 of 2023 pending in the Hon'ble National Green Tribunal Court, as per the
instructions received from the Deputy Commissioner, Faridkot, declaring the constructions in
the said place as unauthorized constructions, orders regarding demolition of unauthorized
constructions in the park, parking area and service lane under section 39(2) of "The Punjab
Apartment and Property Regulation Act-1995" were issued vide Office Order No. 157-67 dated
27-05-2025. The said orders were postponed till further orders due to administrative reasons
vide Office Order No. 168-78 dated 28-05-2025.

In continuation of the above, it is written to the District Town Planner (P&R), Faridkot,

Assistant Town Planner (Regulatory) and Junior Engineer (Regulatory) that the action regarding
demolition of the said unauthorized constructions should be implemented on date: 02/07/2025

in coordination with the concerned departments.

-sd/-
Competent Officer-cum-
Additional Deputy Commissioner (G),
Faridkot.

Endst. No. A.D.C (G)/DTP(R)/Faridkot/2025/287-89 Dated 27.06.2025

A copy of this is sent to the following for information and necessary action:-

01. It is requested to the Deputy Commissioner, Faridkot to issue necessary orders regarding the

deployment of the Duty Magistrate to take action on the said demolition and kindly inform this
office.

02. To the District Town Planner (P&R) Faridkot and Assistant Town Planner Faridkot for
appropriate action.

03. It is directed to the Junior Engineer (Regulatory) to take action on the demolition under the
PAPRA Act-1995.

-sd/-
Compctent Officcr-cum-
F

DepUty Comrniss>oner (G),
Attested to be true translation.

SupdLGrade-H
For Deputy Commissioner

Far^kot
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Annexurc-R5

To
The Deputy Commissioner-cum-
District Magistrate, Faridkot

Letter No. A.D.C (G)/Faridkot/2025/296 Dated 02.07.2025

Sub: Notice in OA No. 665 of 2023 - Nirmal Singh Chahal vs State of Punjab and Others.

Reference: Your office's letter no. 275/ CEA dated 25-03-2025.

In reference to subject cited above, you are hereby informed that a notice U/S 39

(1) of PAPR Act, 1995 was served against encroacher who has encroached upon the park area of
the above mentioned licensed colony, through which occupier was asked to show cause within

15 days that why the structures/encroachments have been constructed in the Park area,

(Annexure-1). The occupier was also given suitable time for a personal hearing to defend

himself. The violator/encroacher having failed to do so, demolition orders were passed, asking
the violator/encroacher to remove the encroachments within 60 days on his own, failing which

the said structures shall be demolished by the competent authority at the cost of

violator/encroacher as per the Section 39(1) of the PAPR Act, 1995. (Annexure-2)

However, the said violator/encroacher failed to comply with the orders of the

competent authority and did not remove the encroachments. Therefore, as per the provisions of

the Section 39(2), of PAPR Act, 1995 , this office itself took the measures to demolish the same
and accordingly demolition drive was carried out on 02/07/2025 in which the encroachments in
the park area were removed except public toilets on account of public convinience. A copy of

the orders have been placed herewith at Annexure-3. The photographs of the park area before

and after the demolition are placed at the Annexure-4 for your kind perusal.

-sd/-
Additional Deputy Commissioner (G)
Faridkot

Attested to be true copy.

Grade-11
For Deputy Commissioner

Faridkot

9
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Annexure-R6
Photographs of the Park Area

BEFORE DEMOLITION

For Deputy Commissioner
Faridkot

10

460



^updlGrade II
For Deputy Commissioner

Faij^ikot
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AFTER DEMOLITION

For DeputyCommissioner
Faridkct
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fair Notice u/s 39(i) of Punjab Apartment and Property Regulation Act. 1995
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f^u *rw^t refaat rwhu a^i ©=ra ^rw fat R© © nrr waa n'wf- RwaafaacS Or <sut ata'
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^afau3t afaHRx (X),
Keitel
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The Deputy Commissioncr-cum-
District Magistrate, Faridkot

letter No. A D C (G)/Faridko»/2025/296 Dated 02.07.2025

Sub; Notice in OA No. 665 of 2023 •Nirmal Singh Chahal vs State of Punjab and Others.

Reference: Your office's letter no. 275/ CEA dated 25-03-2025.

in reference to subject cited above, you are hereby informed that a notice U/S
39 (1) of PAPR Act, 1995 was served against encroacher who has encroached upon the park

area of the above mentioned licensed colony, through which occupier was asked to show

cause within 15 days that why the structurcs/encroachments have been constructed in the

Park area, (Annexure-1). The occupier was also given suitable time for a personal hearing to

defend himself. The vlolator/cncroacher having failed to do so, demolition orders were

passed, asking the violator/encroacher to remove the encroachments within 60 days on his

own, failing which the said structures shall be demolished by the competent authority at the

cost of violator/encroacher as per the Section 39(1) of the PAPR Act, 1995. (Annexure-2)

Additional De put fhissloner (G)
Faridkot

However, the said violator/encroacher failed to comply with the orders of the competent

authority and did not remove the encroachments. Therefore, as per the provisions of the
Section 39(2), of PAPR Act, 1995, this office itself took the measures to demolish the same
and accordingly demolition drive was carriedout on 02/07/2025 in which the encroachments
in the park area were removed except public toilets on account of public convinlence. A copy
of the orders have been placed herewith at Annexure-3. The photographs of the park area
before and after the demolition are placed at the Annexure*4 for your kind perusal.

FerDeputy CommissionerFaridkot
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